DELHI LEGISLATIVE ASSEMBLY

Bulletin-Part 1I

(General Information relating to Legislative and ether
matters) ¥

loth December, 1933,
No.1%
—p

Netices of Questions and Holding of Ballets

Under rule 30 of the Rules of Procedure and Cenduct
of Business in the Legislative Assembly, not less than
twelve clear days notice of questien is to be given by the
Members and not.more than three Starred questions en a day
can be asked vide rule 33(2) ibid, It has been decided
that the notices of questions for the first Session(Shert
notice Session) will be received on the dates given below:

and ballot thereof will be held on the dates indicated

against each. There shall be no question hour in any .
sitting except sittings to be held on 23 & 24 Dec.,1993;

S,No, Date of sitting Last date of Date of holding
receipt of ballots for
notices of noticesof questions
questions for determining

priority for oral
answers
; I Thursday Monday Monday
93,1293 13,12,93 13.12,93
upto 16 hrs, 17.00 hrse.
Dy Friday . Monday Monday
24.12,93 13,12,93 13.,12,93
upto 16,00 17,00 hrs.
hrs,

Note 3 (1) Netices of Starred questiens for the first
Session (Shert Notice Session) will be
received from Saturday, the 10th Dec,, 1993
onwards,
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2% A Member may give notices of only five quastions
in a day including starred questions and unstarred
que stions,

3. The clubbing of questions will only be done in
case of mors Members give notice of the question of the
same substance for the same date. Any question received
on the same subject for answers for the subsequent dates
are llable to be disallowed,

4, Members are requested kindly to indicate clearly
and legibly their priority on the questions, In case no
pPriority is indicated, the priority will be decided
according to the time of their receipt.

Se Ballots will be held in the presance of an officer
ef the Assembly Secretariat. Membars are requested kindly
£o make it convenient to witness the balloting of notices
of questions on the 13th Dec,, 1993 at 1700 hrs. )

NO. 13
Allotment of days for answering aquestions during

the First Sesssion

The following days for answering questions by Minis=-
ters in rotational order have becn set out below during the
First Session:=-

Group Departments Dates of answeri
questions

A Administrative Reforms, Eler=- 23-12-1993
tion, Education, Food & Supplies,
General Administration, Indus-
.tries, Labeur, Language, M=dical,
Public Health & Family Welfare,
Planning, Tourism, Transport,
Vigilance

B Development, Environment, Forest 24=12~1993

& wild 1life, EFmployment, Finance,
Heme, I--rrigaticn & Flood Control,
Land & Building, Department of Law
&Justice & Legislative Affairs,
Fublic Relatiens, Pevenue, Services,
Sccial Welfare, Training & Technieal
Educaticn, Usban Devalecpment, Vinl-
fare of sc/str
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rivate Member's nusineas Aduring First Sassion

The following day has beaen alloted for the transaction
nf rPrivate Member's Business Aduring the First Session of the
First Delhi Legislative Assembly :-

Friday, the 24th Decembar, 19931 - Resolutions

hdo.!§§

Private Memhar's Reasnlutions

Under rule 85 a private Member who wishes to move a
rasolution on Friday, 24th.  December, 1993, may give notice
of his intention and may give together with the notice, a
copy of the resolution which he wishes to move, by the
14th Dec.,1993,

The relative precedence of notices of resolutions
given by prnvate members shall be determined by ballots
in accordance with the directions givan by the Speaker
on such day as the Speaker may appoint

K.Ss GUPTA
SECRETARY




